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No-T»451/43/%.~ The following dct of the Assam leg’. .&.
ture having been assented to in His Mo jesty's name Ly tho
Governor, is hereby published for gsnera. informar s ci
(Received the assent of the Govermow on fle 6th .pril, 1944)-

ASSAM ACT VI OF 1944
THE ASSAM MOTUR VEHTCLES TAXATION
» (AMENDMENT) ACT, 1944 -

(Passed by the Assam Tegislature )

(Published in the Assam Gazette of the "2tk Apiis, 1944)
An Act further to amend the Assam Motor Vehicles Taxab’..
J&-C‘t:: 1936-

liereas it is expedient farther o ameni ti.e Assam

Motor Vehicles Texation fcty 1926; in the manner snam fou
hereinafier appearing i.- X cx
19564

It is hereby enacted as follows :-—

1. {1) This Act may be called the Assem M ior
Vehicles Taxation (Ameniment, &ct; 1944,

(2) I% elwd2 cove int foios wi ach date as
the Provincial Govrt. may. by notification/in the
official Gazette, apvoint.

(3) It shall have the Llike extent as the

Assam Motor Vehicles Taxwation iek, 1936: hereir. Assam Acl
after referred to as the said «CvT. IX of
1936,

2. In s=2ction 2 of the said Act -
(1) after clause (i) the following shall be
insertcd -e clause {(J) namely :.-
1{3) "Prodicsr Gas Flanti" means an appara-
tus desigred for th- generation of gas and its
supply to the engine of a motor vehicle, and inclu.
des the whole of the generator; pipes, coolers,
filters and other accessories necessary for such
apparatuse !
(2) the existing clauses (j) and (k) shall

be menumbered as clauses (k) and (1) respectively.

3, In section 4 of the said Act, the following
shall be inserted as sub-section (3)s namely :-

'(3) Notwithstanding anything contained in
sub.sechion (1) and the first schedule to this
Act the weisht of a Producer Gas Plant fitted to
2 motor vehicle shall not be taken inio consi.
deration in calculating the tax to be paid in
respect -of such motor vehicls, and the owner of
sucn a vehicle shall, from the date on which the Assam Act
Assam Motor Vehicles Taxation (Amendment) Act, VI of

1944 comes into force, up the cessation cf the 1244
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hostilii se in progresz on taat date, only pay in
respect of L% a tax at the rate of oac.half of the
appropriate rate spacified in e sald schedule,
if the licensing >fficer is satisfled that the
vehicle is, and. contimues 1o b, cperated by the

Producer Jas SlLang .
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